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IN THE CEN.TRALrADMINISTRATIVE TRIBUNAL: HYDERABPJ) BENCH: 

AT HYDERABAD 

O.A.NO. 896 of 1989 

P .Satyanarayana 

Versus 

Government of A.P. and 
another 

Date of Order:17/11/89 

.Applicant 

Respondents 

For Applicant: Mr.M.R.K.Chowdary 

For Respondents: Mr. Parameshwar Rao for Mr.Ramakrisbna Raju, 
N 	 Standing Counsel for the 2nd Respondent 

Mr.P.Chandra M0uli, Special Counsel for 
Government of A.P. 

C 0 R A M: 

HOW'BLE SFiRI B.N.JAYASIMHA: VICE CHAIRMAM 

(Judgment delivered by Shri B.N.Jayasimha, Vice Chairman) 

* * * * * 

This is an application from a Divisional Forest 

Officer, Nizamabad, a member of the Indian Foresfr Services-

Andhra Pradesh Cadre. He has filed this application 

under secUon 19 of. the Administrative Tribunals Act, 1085, 

seeking a direction to the respondents to alter his 

date of birth as requested by him In his representation 

dated 10-3.-1989. 

The applicant states that he appeared for the 

Civil Service Examinations in the year 1980 and 1981. He 

was selected for the Indian Revenue Service. Theapplicant 

II 
	was keen on joining 	lAS, but, he was not permitted to 

contd. . .2 
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sit for the examination once again for the third time, 

on the ground that he ha4 attained 28,  years 

beàome age barred to sit for competitive examinations 

for the third time since his date of birth was treated 

as 27-8-1953. The applicant contends that the correct 

date of birth is 27-9-1955. He coul.d not detect 

the cOrrectness of the date of birth at that point of 

time. Ultimately the applicant, was appointed as a Member 

of the IFS and allotted to Andhra cadre1  M.t4e exerciseN 

i the option b töea 1ir 	pursaunt to the examinations 

conducted in tie year 1981 (written test). Accordingly, 

he joined the IFS in the year 1982. 

The, applicant's father informed him that his 

correct date of birth was 27-9.1955 and not 21-8-1953 as 

recorded in the SSC Register which was carried into the 

records of Higher Education of the applicant. The 

applicant's father also expressed his repentance for 

erroneous entry made in the school register of the 

applicant at the time of his admission into the 5chool. 

Having come to know the trueZi facts, the applicant submitted 

a representation dated 10-3-1.989 to respondent no.1 

aeg'th that hisda date of birth he changed from 27-8-1953 

to 27-9-1955 for the reasons given in that representation. 

Although, he made the representation on 10-3-1989, the 

respondents have not disposed of the same so far. Aggrieved 

by the non-disposal of his representation, the applicant 

has filed, this application. 

I have heard Shri M.R.1C.Chowdry, learned counsel 

for the applicant and Shri Paramesh'ar Rao for Shri Ramaicrishna 

Raju, Sr.CGSC and Shri Chand'raMoulj, Spi. Counsel, for State 

Government. 
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To: 

The Principal Secretary, Energy, Forests,Environment, 
Science and Technology Dapartthent, Secretariat Buildings, 
1-lyderabad, Government of A.P. 

2: The Secretary, (Union of India) Ministry of Forests 
r and Environment, Department of Forests and LJilf life, 

'Paryavaran Bhavan', C.G..O., Complex, Lodhi Road, 
New Delhi—hO 003. 

One copy to Mr11.R.K.Choudary, Advocate, 'Satya Sthudha' 
6-3-600/A/5,Erram Manzil,Hyderabacj_500 482. 

One copy to Mr.EMadan Mohan Rao,AdUCCGSC,CRT,I-tyderabad. 

5•* One spare copy. 
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ON 
5. 	The grievance of the applicant is that his 

representation dated 10-3-1989 submitted to the It 

respondent has not been disposed of.. In his represen-

tation the applibnt had stated that when he was admitted 

to the 4th class in the,year. 1952 the date of birth was 

wrongly recorded as 278-1953. The admission register 

of the School shows the date of birth as 27-9-1953. How-

ever whn he was recdmitted it was noted as 27-8-1953. The 

old School records thus shows two different dates of birth. 

He enclosed to the representation relevent papers in support 

of his contention. He therefore requested that enquiries 

of 
may •be conducted to enable him to prove that his date/birth 

is 27-9-1953. Shri Chowdary argues that the applicant 

waited Lfor six months after submitting the representation 

and as the authorities have not taken any action he filed 

this application. 'fter hearing the learned counsel for 

the applicant.and respondents, and in the circumstances of 

the case, I think it proper to direct 'the respondents to 

dispose of the representation of the applicant in accordance 

with rules, within 2 month? from the date of receipt of this 

order. The application is disposed of with .this dir,ection 

with liberty to the applicant, to file a fresh application, 

if aggrieved by any order passed by the respondehts. No 

order as to costs.  

(s.N.3AYRSIIIHM) 
\]IGE HRIRRM4 

Dt. 17th November, 1989. 
(Dictated in open j.ourt) 
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